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 Therefore,  it  ig  not  correct  to  say  that
 they  have  been  removed  to  far  off  pla-
 ces  where  transport  facilities  are  not
 @reilable.  [  would  submit  that  trans-
 port  facil  is  there  and  other  facilities
 are  in

 nt

 there.  Wherever  they
 are  found  inajequate,  attempts  are  be-
 ing  made  to  provide  adequate  facilities
 Therefore,  DDA  is  actually  engaged  in
 this  new  and  important  task  of  resett-
 ling  the  people  permanently  and  I
 think  it  is  our  duty  to  help  settle  the
 poor  people  instead  of  leaving  them
 without  adequate  amenities  for  a  long
 time.  Now,  that  is  what  is  being  done,

 Sir,  I  would  respectfully  submit  that
 it  is  not  correct  to  say  that  in  some
 colonies  houses  have  been  demolished
 although  the  plans  for  the  same  were
 sanctioned  and  land  allotted  by  Gov-
 ernment.  Of  course,  allegations  made
 are  rather  allegations  of  a  general  na-
 ture  and  are  generally  not  correct.
 Concrete  steps  have  been  taken  in  pro-
 viding  necessary  facilities  to  people
 who  were  dislocated  when  it  is  neces-
 sary  to  widen  the  road,  to  keep  cer-
 tain  places  open  for  parks,  schools  and
 other  things.  But  there  also  people
 have  been  provided  with  alternative
 residential  accommodation  in  different
 localities.  About  30,000  families  have
 been  permanently  resettled.  I  know
 that  people  have  been  put  to  some
 inconvenience  on  account  of  this  and  I
 have  every  sympathy  for  them.  It  is
 somewhat  natura]  and  somewhat  un-
 avoidable  in  any  dislocation.  But  I
 would  say  that  best  efforts  have  been
 made  to  minimise  the  inconvenience
 and  I  can  assure  my  hon.  friends  if
 any  precise  case  ig  brought  to  my
 notice.  I  will  certainly  Iook  into  it.

 MR.  DEPUTY-SPEAKER  The
 question  is:

 “That  the  Bill  further  to.  amend
 the  Delhi  Development  Act,  957  be
 taken  into  consideration.”

 The  motion  wag  adopted

 MR.  DEPUTY-SPEAKER:  Now,  we
 shal]  take  up  clause-by-clause  consi-
 deration.
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 The  question  is:

 “That  clauses  2  to  4  and  l,  the
 Enacting  Formula  and  the  Long’ Title  stand  part  of  the  Bill”

 The  motion  was  adopted
 Clauses  2  to  4  and  l,  the  Enacting  For-
 mula  and  the  Long  Title  were  added’

 to  the  Bill.
 SHRI  H.  K.  L.  BHAGAT:  Sir,  I  beg: to  move:

 “That  the  Bill  be  passed.”

 MR.  DEPUTY-SPEAKER:  The  ques- tion  is:

 “That  the  Bill  be  passed”,
 The  motion  was  adopted.

 4.58  hrs.
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 THE  MINISTER  OF  LABOUR

 (SHRI  RAGHUNATHA  REDDY):  Sir,
 with  your  kind  permission,  I  beg  to:
 to  move:

 “That  the  Bill  to  regulate  certain
 conditions  of  service  of  sales  promo-
 tion  employees  in  certain  estab-
 lishments,  as  passed  by  Rajya  Sabha,

 Sabha,  be  taken  into  consideration.”

 Sir,  as  would  be  seen  from  the:
 Statement  of  Objects  and  Reasons  at-
 tached  to  the  Sales  Promotion  Emp-
 loyees  (Conditions  of  Service)  Bill,.
 1975,  the  main  purpose  of  the  Bill  is
 to  give  to  the  persons  engaged  in
 sales  promotion  the  benefits  under  the-
 various  labour  laws,  At  present.  as  a
 result  of  the  Supreme  Court  judge-
 ment,  these  persons  are  not  “work-
 men”  under  the  Industrial  Disputes
 Act,  1947.  The  medical  representa-
 tives  and  other  representatives  of
 many  associa4ions  of  salesmen  had
 been  demanding  for  a  long  time  that
 they  should  be  cover@#™under  the
 Industrial  Disputes  Act!

 *Moved  with  the  recommendation  of  the  President,
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 The  Committee  on  Petitions  of

 Rajya  Sabha  also  supported  their
 demand  ang  came  to  the  conclusion
 that  the  ends  of  social]  justice  to  this
 class  of  employees  could  be  met  only
 by  suitably  amending  the  definition  of
 ‘workmen’  in  the  Industrial  Disputes
 Act,  The  Committee  also  felt  that
 other  workers  engaged  in  sales  promo.
 tion  should  be  similarly  considered
 “workmen’.  I  may  recall  Sir,  that
 my  distinguished  predecessor,  Shri
 Khadilkar,  also  assured  the  Lok
 Sabha  on  3rd  May  72  that  when  the
 Industrial  Disputes  Act  was  amended,
 a  provision  would  be  made  to  cover
 the  medical  representatives.

 Keeping  in  view  the  justification  of
 the  demand  of  the  sales  promotion
 employees,  and  the  recommendation
 made  by  the  Committee  on  Petitions,
 and  taking  other  relevant  aspect  for
 consideration,  it  is  considered  more
 appropriate  to  have  a  separate  legis-
 lation  for  governing  the  conditions  of
 sales  promotion  employees,  ins-
 tead  of  amending  the  Industrial  Dis-
 putes  Act,  947  to  bring  such  emplo-
 yees  within  its  purview.

 Though  the  Bill  before  the  House
 is  immediately  applicable  to  the  me-
 dical  representatives,  Government
 have  also  taken  by  way  of  a  provi-
 sion  in  the  Bill  to  extend  ‘the  provi-
 sions  of  the  Bill  to  the  sales  represen-
 tatives  of  any  other  industry  or  other
 undertaking  or  any  other  trade.
 Having  regard  to  the  merits  of
 the  case,  steadily  the  provisions  of
 this  Act  and  benefits  of  the  provisions
 of  this  legislation  would  be  extended
 to  other  sales  representatives  also.

 I  would  also  take  this  opportunity,
 Sir,  to  impress  thing  upon  the  vari-
 ous  pharmaceutical  @@ertakings  who,
 understand,  are  unfortunately  indulg-
 ing  in  such  Wrong  process  as  haras-
 sing  their  representatives,  terminating
 their  services,  retrefiching  some  of
 them  and  dismissing  some,  al]  kinds
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 of  wrong  and  unhealthy  practioes:°  I
 would  apply  to  them  not  ‘to  indulge in  such  practices  and  not  to  create
 problems  by  way  of:  retrenchmient, lay-off,  etc.  I  want  to  deal  with  these
 people  as  human  beings  ang  work-
 men  not  to  resort  to  unfair  labour
 practices,

 With  these  words,  I  move  this  Bill
 for  the  consideration  of  this  House.

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  the  Bill  to  regulate  certain
 conditions  of  service  of  sales  pro-
 motion  employees  in  certain  estab-

 lishments,  as  passed  by  Rajya  Sabha,
 be  taken  into  consideration.”

 श्री  रामावतार  दस्तर  (पटना)  :
 उपाध्यक्ष  जी,  सेल्स  प्रमोशन  एम्प्लाईज,
 (कंडीशंस  साफ  सर्विस)  नामक  जो  विधेयक

 यहां  प्रस्तुत  किया  गया  हैँ,  मैं  इसका  समर्थन
 करता  हूं।  लेकिन  समर्थन  करने  का  मतलब
 यह  नहीं  समझा  जाना  चाहिए  कि  यह  विधेयक
 सम्पूर्ण  रूप  में  हमारे  सामने  मौजूद  है  1
 इसमें  बई  खामियां  हैं,  जिनकी  तरफ  मैं
 मंत्री  महोदय  का  ध्यान  आपकी  मार्फत
 दिलाना  चाहता  हू  ।

 यह  विधेयक  बहुत  ही  आन्दोलन,
 मेहनत  और  संघर्ष  के  बाद  आया  है।
 यह  मुझे  मालूम  है  क्‍योंकि  मैं इस  तरह  के
 ग्रान्दोलनों  से  सम्बन्धित  रहा  हूँ  ।  दवा
 उद्योग  में  काम  करने  वाले  कर्मचारी,  शाहे
 वे  उत्पादन  का  काम  करते  हों,  वितरण
 झयवा  बिक्री  का  काम  करते  हों,
 &  वर्षों  से  इस  बात  का  संघर्ष  कर  रहे  थे

 कि  प्रौद्योगिक  विवाद  कानूने,  i947  के

 मुताबिक  उन्हें  भी  वर्कमैन  माना  जाये  t

 ga  तक  वे  नहीं  माने  गये  थे  ।  इस  कानून
 के  मुताबिक  वे  माने  जायेंगे  ।  ददा  लंदन
 के  माध्यम  से  बहुत  सारे  माननीय  सदस्यों

 ते  समय-मय  पर  इस  सवाल  को  ऑर-बार
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 उठाया  था।  हमारा  ऐसा  प्रदान  था
 कि  दवा  उद्योग  के  मालिकों  के  दबाव  में
 आकर  सरकार  इस  विधेयक  को  पेश  करने
 में  हिचकिचाती  रहीं  थी  ।  लेकिन  शब
 मैं  माननीय  मंत्री  जी  को  धन्यवाद  देना
 चाहता  हूं  कि  इस  उद्योग  में  लगे  हजारों
 कर्मचारी  झर  इनकी  समर्थक  तमाम  ट्रेंड
 यूनियनों  को  भावना ग्र ों  को  ध्यान  में  रखते

 हुए  इन्होंने  इस  विधेयक  को  इस  सदन  के

 सम्मुख  उपस्थित  किया  है  ।

 लेकिन  इस  में  एक  कमी  यह  है  कि
 केवल  सेलक,  बिक्री,  से  सम्बन्धित  कर्म-
 चोरियों  को  वर्कमैन  माना  जा  रहा  है,  कौर
 'इस  दवा  उद्योग  में  जो  कर्मचारी  उत्पादन
 यानी  प्रॉडक्शन  और  वितरण  यानी  डिस्को-
 ट्यूशन  का  काम  करते  हैं,  उन्हें  इस  बिल  के

 'पर व्यू,  दायरे,  से  बाहर  रखा  जा  रहा  है,
 जो  मुनासिब  नहीं  है  ।  दवा  उद्योग  में
 बिक्री,  उत्पादन  और  वितरण  का  काम  करने
 वाले  सभी  कर्मचारियों  को  वर्कमैन  माना
 जाना  चाहिए।  तभी  हम  लाखों
 कर्मचारियों  की  भावनाझों  का  झा दर  कर
 सकेंगे,  उन  की  समस्या त्यों  का  समाधान
 कर  सकेंगे  शौर  उन  के  लिए  ठीक  वेतन
 और  छुट्टी  शादी  ट्रेड  यूनियन  कानून  के

 मुताबिक  मजदूरों  को  मिलने  वाली  सभी

 सुविधाओं  की  व्यवस्था  कर  सकेंगे  ।

 इस  बिल  भें  यह  सीमा  रखी  गई  है  कि
 750  रुपये  तनख्वाह  पाने  वाले  कर्मचारियों

 को  ही  बेंज़ीन  माना  जायेगा,  और  उससे
 ज्यादा  तनख्वाह  पाने  वाले  लोगों  को  इस
 बिल  के  दायरे  से  बाहर  रखा  गया  है  ।
 मैं  इस  का  विरोध  करता  हूं।  सरकार
 का  यह  दृष्टिकोण  ठीक  नहीं  है।  इस
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 से  वह  तमाम  किंग  क्लास  को  संतुष्ट
 नहीं  कर  सकती  है  ।  राज  महंगाई  का
 जो  आलम  है,  उस  में  750  रुपये  से  प्रतीक
 तनख्वाह  पाने  वाले  लोगों  की  स्थिति  भी
 कसी  हैं,  यह  बात  आप  कौर  हम  से  छिपी

 हुई  नहीं  हैं।  इसलिए  तनख्वाह  की  कोई
 बंदिश  नहीं  होनी  चाहिए  और  उत्पादन,
 वितरण  तथा  बिक्री  दे  काम  में  लगे  सभी
 कर्मचारियों  को  इस  बिल  का  लाभ  मिलना
 चाहिए  |

 इस  बात  को  ध्यान  में  रखते  हुए  मैंने
 घारा  i(4)  में  यह  संशोधन  रखा  हैकि
 इस  में  जो  ये  शब्द हैं:

 “It  shall  apply  in  the  first  instance
 to  every  establishment  engaged  in
 pharmaceutical  industry”,

 इस  में  “'फार्मास्युटिकल  इण्डस्ट्री”  शब्दों
 को  हटा  कर  ये  शब्द  जोड़  दिए  जायें:

 “production,  distribution  and/or
 sales  of  drugs  and  pharmaceuticals
 partly  or  wholly.”

 इस  संशोधन  को  मान  लेने  से  तमाम  कर्म-
 सवारी  इस  बिल  के  दायरे  में  शा  जायेंगे  ।

 घारा  2(ए)  में  कहा  गया  है  ।

 “establishment”  means  an  estab-
 lishment  engaged  in  pharmaceutical
 industry  or  in  any  notified  indus-
 try.

 मैं  चाहता  हूं  कि  "फार्मास्युटिकल  इण्डस्ट्री
 कौर  इन  एनी  नोटिफ़ाइड  इण्डस्ट्री”  को
 डिलीट  कर  दिया  जाये  और  उस  के  स्थान
 पर  ये  शब्द  जोड़  दिये  जायें  :

 “production,  distribution  and/or
 aales  of  drugs  and  pharmaceuticals
 partly  or  wholly  or  in  ‘any  other
 notifed  industry.”
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 [श्री  रामावतार  शास्त्री]
 मैंने  ये  संशोधन  राज  सवेरे  दिये हैं।  झगर
 शाप  इजाज़त  देंगे,  तो  मेरे  इन  संशोधनों
 को  प्रस्तुत  करते  का  अ्रवसर  मिल  जायेगा  ।

 इस  के  बाद  मेरा  संशोधन  यह  है  कि
 घारा  2(डी)  के  आखिर  में  ये  शब्द  जोड़
 दिये  जायें:

 “who  draws  wages  and  commis-
 sion  or  both.”

 मैंने  यह  भी  संशोधन  रखा  है  कि  धारा
 2  (डी)  में  भाग  (i)  और  (ij)  को
 डिलीट  कर  दिया  जाये  ।

 MR.  DEPUTY-SPEAKER:  You
 _know,  there  are  three  stages  of  the

 Bill.

 You  should  speak  on  the  amend-
 ments

 You  should  not  speak  on  the  gene-
 tal  principles.  You  should  follow  a
 certain  order.  When  we  come  to  the
 clauses,  you  should  speak  on  them.

 SHRI  RAMAVATAR  SHASTRI:  I
 am  speaking  generally.  I  am  expres-
 aing  my  opinions.

 MR.  DEPUTY-SPEAKER:  No,  no.
 Don’t  take  clauses.  Otherwise,  the
 rules  should  be  changed.

 क्रि  रामावतार  शास्त्री  दे मारा
 यह  संशोधन  है  कि  धारा  2  की  उपधारा

 (डी)  की  (i)  और  (2)  में  जहां  750
 रुपये  का  जिक्र  है  और  साल  में  9006

 दोनों  उपधारा ों  को  निकाल  दिया

 जाय,  तभी  सही  माने  में  इस  से  सेल्स  रेपज्जेण्टे-
 टिड्डी  या  ड्रग  इडस्ट्री  म  काम  करने  वाले
 तमाम  मजदूरों  शौर  तमाम  कर्मचारियों  का
 फायदा  होगा  7  अगर  इस  तरह  से  रहेगा
 तो  उन  में  आपस  में  झगड़े  होंगे  बाप
 चुकी,  यूनियन  को  तोड़ने  के  लिए  यह  सारा
 इंतजाम  कर  रहें  हैं।  ऐसा  मत  कीजिए  |
 उन  की  यूनिटी  को  डिसरप्ट  मत  कीजिए
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 भाप  उन  की  यूनिटी  से  घबड़ाते  हैं।  इसी
 लिए  आप  उस  को  डिसरप्ट  करने  की  कोशिश
 कर  रहे  हैं  in

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  Something  unnatural
 has  happened  to-day.

 MR.  DEPUTY-SPEAKER:  There  is
 nothing  unnatural.  I  think  the  Biils
 were  very  very  well  discussed,  from
 both  sides.  As  far  as  I  am  concerned, I  am  not  going  by  the  time;  I  am
 going  by  the  business  before  me,  by
 the  relevancy,  by  the  purpose  of  the
 debate.  If  that  is  achieved  other
 things  are  extraneous.  I  think  we
 should  emphasize  on  quality,  rather
 than  the  quantity  of  time.

 SHRI  DINEN  BHATTACHARYYA:
 This  is  a  very  important  Bill.  For

 a  pretty  a  long  time,  the  medical  re-
 presentatives  were  agitating  that  they
 should  be  covered  by  the  Industrial
 Disputes  Act  and  that  all  the  privi-
 leges  that  are  enjoyed  under  that  Act
 should  be  given  to  them  also.  Last
 year,  I  know  there  was  a  big  demons-
 tration  by  the  medical  representatives
 coming  from  all  over  the  country.
 They  had  also  presented  a  memoran-
 dum  and  offered  satyagraha  in  front
 of  Parliament.  A  large  number  of
 them  were  arrested,  They  also  sub-
 mitted  a  petition  to  the  Rajya  Sabha
 which  was  discussed  by  the  Petitions
 Committee  there.  .On  the  basis  of  the
 Tecommendations  of  that  Petitions
 Committee,  this  bill  has  been  brought
 forward  by  the  hon.  Labour  Minister.
 That  is  good,  nn  doubt.  But  he  hag
 done  it  in  a  half-hearted  way,  88
 Mr.  Shastri  has  already  mentioned.

 Why  shoulj  there  be  a  wage  limit  of
 Rs.  750  beyond  which  it  is  said  that
 this  Act  will  not  apply.  IT  think  this
 clause  should  be  deleted.  And  some
 of  the  Members,  including  Members
 belonging  to  Mr.  Reddy’s  party  3-85
 havé  given  amendment  for  deletion  of
 the  restrictive  clause.  I  think  the
 Minister  will  be  good  anough  --.to
 accept  the  amendment.
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 MR.  DEPUTY  SPEAKER:  You  are
 talking  on  clauses  now.

 SHRI  DINEN  BHATTACHARYYA:
 I  am  drawing  his  attention.

 MR.  DEPUTY  SPEAKER:  We  will
 come  to  clauses,

 SHRI  DINEN  BHATTACHARYYA:
 This  aspect  of  the  bill  should  have
 been  dealt  with  by  the  authorities
 with  more  sympathy.

 There  are  so  many  points  which
 require  thorough  discussion,  and
 more  opportunity  should  have  been
 given  to  Members.

 MR.  DEPUTY  SPEAKER:  I  am
 not  preventing  anybody.

 SHRI  DINEN  BHATTACHARYYA:
 You  are  not  preventing,  but  when
 two  hours  were  given  to  the  two  pre-
 vious  Bills,  how  could  one  expect  that
 they  would  lapse  in  this  way?

 MR,  DEPUTY  SPEAKER:  It  is  not
 lapsing.  We  have  passed  them.

 SHRI  DINEN  BHATTACHARYYA:
 The  coverage  which  is  now  only  in
 respect  of  medical  representatives
 should  be  extended  to  all  others  con-
 nected  with  the  pharmaceutical  in-
 dustry  and  trade.

 The  term  “representative”  has  also
 not  been  properly  defined.  There
 should  be  a  proper  definition,  as
 otherwise  it  will  give  rise  to  many
 disputes  and  complications.  Only  the
 wage  limit  is  given  here,  but  it  is  not
 actually  clear  as  to  who  will  be  cal-
 led  a  medical  representative,  who
 will  get  all  these  benefits,  whether
 those  persons  connected  with  any
 trade  establishment  of  pharmaceutical
 goods  will  also  be  covered.

 I  know  that  in  many  cases  they  are
 getting  commission,  and  there  also  the
 Bill  has  prescribed  a  limitation  which
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 should  be  removed,  because  Govern-
 ment  themselves  have  amended  the
 definition  of  workers  under  the  Indus-
 trial  Disputes  Act  raising  the  salary
 to  Rs.  1,000  and  extending  the  bene-
 fits  of  ESI  to  other  employees  who
 are  drawing  more  than  Rs.  500.  So,  if
 Government  really  wants  all  persons
 connected  with  the  sales  of  pharma-
 ceutical  products  shoulq  be  benefited,
 then  this  sort  of  limitations  should  be
 removed  and  the  scope  should  be
 extended  to  cover  all  connected  with
 this  industry  and  trade.

 It  is  good  that  this  Bill  has  been
 brought  forward,  but  the  restrictions
 regarding  commission  should  be  with-
 drawn.  It  is  provided  here  that  they
 will  get  bonus  according  to  the  Bonus
 Act,  but  the  Bonus  Act  is  no  longer
 there  and  has  been  replaced  by  an
 Ordinance.

 MR,  DEPUTY  SPEAKER:  That  is
 a  different  question.  It  is  a  subject  by
 itself.

 SHRI  DINEN  BHATTACHARYYA:
 It  is  provided  in  a  Clause  here  that
 they  will  get  annual  bonus  as  per
 the  Bonus  Act,  and  the  Bonus  Act  has
 been  thoroughly  changed  by  an  ordi-
 nance.

 MR,  DEPUTY  SPEAKER:  That
 Ordinance  will  come  up  for  discussion.
 That  is  a  different  question.

 SHRI  DINEN  BHATTACHARYYA:
 But  what  will  be  the  fate  of  these
 persons  covered  by  this  Bill?

 MR.  DEPUTY  SPEAKER:  It  will
 be  applied  as  the  Bonus  Act  stands.
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 SHRI  DINEN  BHATTACHARYYA:

 There  are  cases  where  there  is  an
 agreement  regarding  bonus,  If  by
 such  agreements  one  gets  more  bonus
 such  persons  should  not  be  deprived
 of  the  same.

 There  should  be  a  provision  that  the
 medical  representatives  should  get
 More  bonus  as  per  the  agreement
 which  might  exist  in  any  establish-
 ment  and  that  should  continue.

 sit  नासा  नारायण  पाण्डेय  (गोरखपुर)
 उपाध्यक्ष  जो.  पिछले  सेशन  में  भी  यह

 विधेयक  विवार  के  लिये  अया या.  और

 उस  समय  भी  सेल्ज  प्रमोशन  एम्पलाइज
 के  रित्रजन्टेटिव्ज  ने  मात तर ोय  श्रम  मंत्री

 जी  को  अपना  ज्ञापन  दिया  था।  शोमा
 श्राप  जानते  हैं  कि  हमारे  देश  में  जो  श्रग्नेजी

 कम्पनियां  या  जो  विदेशी  कमियां  हैं,

 ४  दी  तिहाई  सेल्ज  प्रमोशन  एम्पलाइज  उन्हीं
 कम्पनियों  में  भरती  हैं,  कौर  वे  लोग  हो

 इस  काम  को  करते  हैं।  उस  समय  यह
 शंका  उठाई  गई  थी  कि  अगर  कोई  पे-

 रेस्ट्रिक्शन  रखी  जायगी,  जैसा  कि  इस  में

 एनुअल  i9  हजार  रुपये  का  रुखा  गया  है,
 झगर  ऐसी  लिमिट  इस  में  रखी  जायगी

 तो  वे  एम्पलाइज  जो  विदेशी  फर्मों  के  ग्रन्दर

 ज्यादा  तनख्वाह  पा  रहे  हैं,  श्राप  के  विधेयक

 से  उन  को  लाभ  नहीं  पहुंच  सकेगा  1

 मैं  चाहता  हुं  कि  श्राप  इस  तरह  की  व्यवस्था

 करें  कि  जिस  से  वे  भी  वर्क  मन  काम्पैंसेशन

 एक्ट  के  भ्रन्दर  या  इण्डस्ट्रियल  डिस्प्यूटस
 शकट  या  वर्क  मैन  की  डैफितीशन  केन्द्र

 झा  सके  |  यह  शंका  उस  समय  भी  माननीय

 मंत्री  जी  के  सामने  उपस्थित  की  गई  थी

 और  कहा  गया  या  कि  इस  सेशन  में
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 इस  बिल  को  पोस्टपोन  कर  के
 इस  पर  फिर  से  विचार  करें  शौर  उन  के
 रिप्रैन्टटिव्ज  के  वियूज  को  भी  इस  के
 इन्दर  रखने  की  कोशिश  करें।

 लेकिन  श्रीमन्‌  श्व  जो  बिन  हम  देख

 रहे  है  एस,  लगता  है  कि  इस  को  जल्दी
 में  सदन  के  सामने  ला  कर  रख  दिया  गया

 है  शौर  उन  चोरों  का,  जिन  का  ग्रा भाव
 पिछले  दिनों  माननीय  श्रम  मंत्री  जो  को
 कराया  गया  था,  मेडिकल  रिपरजन्टटिव्ज  के
 द्वारा  इस  सदन  के  मन तीय  सदस्यों  के

 द्वार,  उन  के  बारे  में  इस  बित  के

 अन्दर  कोई  भी  'दिव्य  ्य।  नहीं  आई  डे
 उन  बातों  केबरेंमें  कोई  भी  सफाई  नहीं

 हुई  है।  जसा  मान नो प्र  मंत्रों  जो  खुद
 जानते  हैं  कि  इन  तमाम  बिदेशी  कम्पनियों
 के  ग्रन्दर  जो  सलज  प्रमोशन  एम्पलाइज
 काम  करते  हैं,  वैभ्राज  भी  हजार-बारह  सौ

 रूपये  से  ज्यादा  तनख्वाह  पाते  हैं  ौर  उन

 की  संख्या  दो-तिहाई  से  भी  ज्यादा  है  1

 झगर  अप  प्रां कड़े  उठा  कर  देखेंगे  तो  श्राप

 को  मालूम  होगा  कि  इस  बिल  की  जो

 भावना  है  तथा  जिस  पुनीत  काव्य  को

 दृष्टि  में  रखकर  श्राप  इस  बिल  को  यहां
 लाये  हैं--  उस  भावना  का  प्रतिकार  इसमें

 नहीं  हो  पा  रहा  है।

 में  माननीय  मंत्री  जी  से  जानना  च  शक्ति

 हुं--  कि  वें  कृपा  कर  इस  पर  प्रकाश  डालें

 कि  बिदेशी  कम्पनियों  में  काम  करने  वाले

 एम्प्लाइज  इस  बिल  की  परिभाषा  में
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 कसे  जाते  हैं।  जब  तक  व  इस  बिल  की
 परिभाषा  में  नहीं  जायेंगे  तब  तक  इस  बिल
 का  मकसद  पूरा  नहीं  होगा  मेँ  चाहता  हूं
 किटाप  इस  के  बारे  में  स्पष्टीकरण  करें।

 SHRI  ERASMO  DE  SEQUEIRA
 (Marmagoa):  Mr.  Deputy-Speaker,
 Sir,  I  am  sorry  to  have  to  say  that
 this  Bill  is  another  good  example  of
 rather  hasty  and  often  ad  hoc  manner
 in  which  this  Government  used  to
 work  before  the  emergency  and  con-
 tinues  to  work  during  the  emergency.

 Ag  has  been  said  by  my  friend  who
 spoke  earlier,  this  Bill  has  come  in
 reply  to  a  long  outstanding  demand
 of  the  employees  of  the  pharmaceuti-
 eal  companies.  It  is  very  true  that
 the  employees  of  the  pharmaceutical
 companies,  who  have,  as  you  know,
 worked  outside  their  office  and  in  the
 field,  have  remained  al]  these  years
 outside  the  scope  of  Beneficial  Labour
 Legislation,  which  applies  to  their  col-
 leagues  who  work  inside  the  office.
 And  it  was  as  a  result  of  this  that  thls
 demand  was  made  to  Government
 and  very  often  to  Parliament.  My
 question  to  the  Government  is  whether
 these  pharmaceutical  employees  are
 the  only  employees  who  work  under
 such  conditions.

 We  all  know  that  every  single  com-
 pany,  every  single  partnership,  every
 single  proprietorship,  in  this  country
 that  has  anything  to  do  with  selling
 requires  precisely  the  same  king  of
 employees  as  the  sales  promotion  me-
 dical  ‘reps’  as  they  are  called  in  the
 pharmaceutical  industry.  These  peo-
 ple  work  precisely  under  the  same
 conditions  as  the  medical  ‘reps’  do.
 For  example,  you  have  the  soap  com-
 panies,  you  have  the  companies  which
 sell  baby  milk  powder  and  there  are
 80  many  other  companies.
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 5.25  hrs,

 [Mr.  SPEAKER  in  the  Chair]

 There  is  one  more  thing  which  is
 also  relevant  here.  I  think,  all  of  us
 will  admit  that  in  many  ways  the
 pharmaceutical  companies  are  paying their  employees  better  than  other
 employees  in  the  other  sales  promo-
 tion  organisations  that  I  am  talking
 of.  As  a  result  of  this,  I  would  say,
 if  the  medical  representatives  require
 the  protection  of  this  beneficial  legis-
 lation  which  all  of  us  are  in  favour
 of,  it  is  so  much  more  necessary  for
 the  other  employees  who  are  working
 precisely  under  the  same  conditions,
 in  the  same  business  ang  doing  the
 same  job  as  the  medical  representa-
 tivs  do.

 -

 As  I  was  saying  earlier,  this  is  a
 sort  of  ad-hocism  that  at  all  times
 creates  problems  in  this  country,  Now,
 in  One  class  of  employees,  you  are
 going  to  create  two  classes  when  it
 was  absolutely  unnecessary.  Why
 was  it  necessary  for  the  Government
 to  restrict  this  measure  to  the  phar-
 maceutical  industry?  Then,  in  another
 clause,  you  give  them  the  optian  of
 extending  it  to  others.  This  only
 means  that  before  bringing  the  Bill
 to  this  House  and  to  the  Rajya  Sabha
 where  it  was  previously  passed,  the
 Government  did  not  take  any  time  at
 all  to  go  into  the  question  to
 consider  whether  this  was  the  only
 sort  of  class  of  employees  who  re-
 quired  protection.  They  have  come
 forward  before  the  House  saying  that
 they  want  to  give  this  benefit  to  these
 people  and  let  us  decide  who  else
 should  have  it.

 I  would  appeal  to  the  hon.  Minister
 across  the  well  of  the  House—unfor-
 tunately,  one  getaclearfeeling  that.
 mo  appeals  are  heard  either  here  or
 in  courts—to  please  look  into  it  even
 now.  It  is  only  .a  minor  amendment
 that  is  required.  Already  on  9.  2
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 of  the  Bill,  sub-clause  (d),  you  have
 classified  fairly  clearly  the  sales  pro-
 motion  employee.  You  have  already
 defined  what  is  the  type  of  person
 who  should  get  this  protection.  Hav-
 ing  done  this,  you  have  gone  further
 and  restricteq  it  to  only  the  emp-

 loyees  of  the  pharmaceutical  concerns.
 Our  request  to  you  is  that  you  stick
 to  the  clause  and  remove  the  restric-
 tion.  Let  this  Act.  from  the  day  it  be-
 comes  law,  apply  to  all  those  who

 work  in  sales  promotion.

 Another  point  is  about  the  restric-
 tion  that  has  been  placed  on  the  emo-
 luments  upto  which  thic  measure
 should  apply.  We  al’  know  that  the
 figure  that  has  been  mentioned  here
 in  the  Bill  comes  from  another  Act
 which  was  passed  many  vears  ago  in

 “which  the  restriction  was  placed.
 Through  the  mismanagement  of  the
 country,  since  that  figure  was  put  info
 law—it  is  this  Government  which  3
 responsible  for  the  mismangement—
 this  figure  of  Rs.  750  has  very  much
 depreciated  and  its  value  today  is

 very  much  less.  So,  I  would  request
 the  hon.  Minister  that  this  fact  should
 be  taken  into  consideration,  All  of  us.
 in  the  last  two-three  years  have  been
 saying  that  Jabour  jegislation  should
 apply  at  least  up  to  a  limit  of  Rs.  1000,
 In  my  opinion,  this  is  also  inadequate.
 T  do  not  think  there  is  any  reason  why

 a  welfare  legislation  should  stop  at  a
 particular  salary  level.  If  there  are
 employees  who  are  doing  the  same
 job  and  get  Rs.  200  or  whatever  it  is.
 why  should  they  not  get  the  benefit?
 For  this  reason,  I  say,  the  Govern-
 ment  even  now  can  have  a  look  at  this.
 Now  that  an  opportunity  is  being
 given  to  it,—I  believe,  by  the  clock,—
 at  3.30  P.M.  we  take  up  the  other

 ‘business,  the  Private  Members’  Busi-
 ness—the  Government  fhould  have
 another  look  at  it  and.  I  hope,  they

 JANUARY  a  976  -»  Bills  introduced  204

 will  come  forward  before  the  House
 to  extend  the  measure  to  other  emip-
 loyees  also.

 MR.  SPEAKER:  We  will  now  take
 up  Private  Members’  Business.

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 FIFTY-SEVENTH  REPORT
 SHRI  P.  M.  MEHTA  (Bhavnagar):

 I  beg  to  move:

 “That  this  House  do  agree  with
 the  Fifty-seventh  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented  to
 House  on  the  7th  January,  1976."

 MR.  SPEAKER:  The  question  is:

 “That  this  House  qo  agree  with
 the  Fifty-seventh  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented  to
 the  House  on  the  7th  January,
 1976.".

 The  motion  was  adopted.
 —_

 MR.  SPEAKER:  Now,  Billy  to  be
 introduced.

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  articles  74  and  63)

 SHRI  Cc.  K.  CHANDRAPPAN
 (Tellicherry):  I  beg  to  move  for
 leave  to  introduce  a  Bill  further  to
 amend  the  Constitution  of  India.

 MR.  SPEAKER:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted.
 SHRI  0.  K.  CHANDRAPPAN:  Sir,

 I  introduce  the  Bill.
 —_=
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